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(ii) Eighth Report on the Action Taken
by the Government on the
Recommendations / observations
contained i:i the Seventeenth Report
of the Committee on the subject of
"Edible Oils"

RE: GREVANCES OF MEMBERS
OF PARLIAMENT

. ffom IR A ()

IUFUTILT : M9 fhg R AA B E?

1. fsra $uR AR : weled, | U
HEAT T8 § b AT [ & AfIde B
sifaw 37 ® 3R o fuse 10-15 i @
T I8 919 ST %7 § | 31U 39 wdy #
STINGRI AT T o, 89§ & 199 &b puA
3R THBIE & HIRI & IR H I8 B8 38
T 1930 S A I8t aa # v ot fe o,
Foe s9 IR H faoly fear, Rt
YsarEe) HHET A Frofa fopan @ik w9 B
9 T 8 | Sugwrafy A, 39 f &1
TR WISl T8l 7, TG eH Bl e
qTelT TBI 3R TR 3H! Bl e arer
T BT Pl B 1 399 IR BOIR U 34
19 & HUT @ B B < AR I8 e
fF IR BOIR w9 T A SR 9 e |
TABI B AN TR B BN B of | §
HEl dredl g b g8l Haxd $ o W
et B e arelt va gfaen off et
a4 o HIRETSUN T el o7 IR
$HH AR g9 faT BN % draciE W
FRA | §HP PR I8 AR FW AN] Tal
BIT, STa{d JATIHT STINGRIT M bl © a1 §
TS b 39 IR H [T DI I ABR 37T
RPN DI SRINGE BN [h $HD] BRI R TR
AR X 81 Al AT GG AT Fed SIed dl b
UE BITT SH] B e 3R Hd YTl BRTT?
. (SFTHF)...

i AT SREAT (IO : Hed, I8
vy Fg IR IS &1 § AT A 9 e
& <1 g1 § I8 |9e H T2 o &
MR & &, 31TST & d18 Hawd ol SITg |
31 TP TRBR

[16 MAY 1997I

of Parliament 286

BT RIS T P HHA H Bls B T8l gl
H3i HEISd US! B8 b © | TSI H o Ml
% I8 TSR R IR T & | I§ TWHR 8
Al H 9T B Yo diF 8 8 | a1 i
BT HU B AU Y =Y ? IRT HH I B,
$EHR T, AP B, PREICUE H FAR
95 © ITPI PicHT BT gU & | 3R
JAMYH! IE a5 |l HAT AT A AR-B: S
BT AfCH MIBT ST AT AT | According

to the principle of natural justice, we have
committed to so many people that we will
give them in the April quota. Now, a long
list is pending with us. We arc maintaining
registers, but how do we meet them and
how do we face them? After all, if
somebody has made some gadbadi
somewhere, you take him to task. It doesn't
mean that it should be given up. The
Government is committed to giving it. It
must be given to us today itself.
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SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): It has been decided that
it would be raised to 1,00,000 but that is
not done. We cannot afford to run the
show like this.

3} g oTENE ¢ IR Bl FARIYST dral
... (TaEm)...

SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh): The thing
is that it has never been announced in this
House that the decision taken there will be
applicable to the Members
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of this House. As my colleague has said if
it has been stopped as a policy after an
agreement between the Chairman of the
Rajya Sabha and the Speaker of the Lok
Sabha, then, at least there should be an
advance notice so that our earlier
commitments can be met.
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SHRIMATI RENUKA
CHOWDHURY: Madam, it is very sad
that Members of Parliament

...(Interruptions). 1 want to say something
to this House and through you, to the
Government. India has some of the largest
constituencies. Some of the Members
represent what are small nations elsewhere.
We actually look after millions of people,
ft is physically impossible and fiscally
impossible to run this in this way. And we
have to beg for these things. These are not
privileges. There are necessities. We do not
mind not getting telephones. But places
take the responsibility to tell the petitioner
who comes to us. 98 BR TR JMTHR 3 I &
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SHRI R. K. KUMAR (Tamil Nadu): I
fully and strongly support all the demands
(Interruptions).
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SHRI M. A. BABY (Kerala): Madam,

THE DEPUTY CHAIRMAN: I do not
want to continue the discussion on this.

SHRI M. A. BABY: Madam, I want
just half of a minute of induglence
because it has been raised by our hon.
Colleauge.

THE DEPUTY CHAIRMAN: I do not
want to continue this. (Interruptions).
Just one second.

SHRI M. A. BABY: We have our
serious reservations about increasing the
salary (Interruptions).

SHRIMATI = RENUKA  CHOW-
DHURY: I do not want to stand and beg
for anything. I am asking for what are
my rights, what are my fundamental
needs, what are my privileges and what |
am entitled to. I am tired of this game
...(Interruptions).

THE DEPUTY CHAIRMAN:
Enough is enough. Please sit down.
(Interruptions).

SHRI SURINDER KUMAR

SINGLA: Madam, it is very unfortunate
that I have to bring one fact to the notice
of the hon. House. Most of the Members
of the Communist Party requests to

raise this matter on the floor of the
House and

they will support us. But now they are
saying something else. (Interruptions). It
cannot go on like this. (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Singla, you made your point. Will you
please sit down?

SHRI M. A. BABY: Madam, may I
have your indulgence? This is an
allegation. I want to put the record
straight. I have great respect for Singla
Ji. He said that some of the Members of
the Communist Party requested him
that they cannot raise this matter and he
has to raise it. In that case, I would like
to know which Member has requested
him. We want to know. It is not our
position. I want to put it on record.

THE DEPUTY CHAIRMAN: Please
sit down. Let me put the record straight.
There is a Committee of both the
Houses of Parliament, represented by
all the political parties which goes into
the details about emoluments and
privileges of the Members regarding
telephones, airline tickets etc. etc. That
Committee is represented by all
political parties from both the Houses
of Parliament. That Committee sat,
discussed and made certain
recommendations to the Speaker
long back. The Committee gave it
recommendations twice.Those
recommendations are before the
Government. Everybody is committed
to it. So, please don't create any kind of
feeling that half of the Members are for
it and half of the Members are against it
because everybody is represented in
that Committee. So, the matter is before
the Government. I would request the
representative of the Government to
listen to the grievances of the Members
and take appropriate action as per the
recommendations of the Committee of
both the Houses of Parliament.
(Interruptions). That matter is over
now.

SHRI S.B. CHAV AN (Maharashtra):
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Madam, I would like to submit a small
point for your consideration. All these
aspects were thoroughly gone into. You
have given your direction. Now the
question is: "Why is the Government not
responding?" Certainly, we arc entitled to
know as to why the Government is keeping
mum. They arc not responding to anything.

THE DEPUTY CHAIRMAN: Mr.
Vcenkatraman, if  you represent the
Government, please respond.

THE MINISTER OF SURFACE
TRANSPORT (SHRI T. G.
VENKATRAMAN): Madam, I can only
pass on the information. (Interruptions). 1
have heard the sentiments expressed by the
hon. Members and 1 will pass on the
information to the quarter concerned.
(Interruptions).

SHRI SATISH AGARWAL: Are you a
Minister or a postman that you will pass on
the xidotmaXianl(Interruptions).

SHRI SURINDER KUMAR
SINGLA: It is the collective responsibility
of the Government. (Interruptions).

THE DEPUTY CHAIRMAN: Don't
make an issue like this. Don't make an
issue in that manner; it looks unruly. The
Government is seized of the situation. Mr.
Minister, please don't say that you will
convey the feelings of the Members. Fine.
You are conveying the information. The
House appreciates it. But there is a two-
way system. When the Members raise an
issue on the last day, while you convey,
you convey the reaction of the Government
back to the Members.

SHRI T. G. VENKATRAMAN: I will
certainly convey the feelings of the
Members that the matter should be
decided.

THE DEPUTY CHAIRMAN:
Whatever may be the views of the
Government, it should be
communicated. (Interruptions).

SHRI TRILOKI NATH CHATUR-
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VEDI: Madam, I would like to submit one
point.

THE DEPUTY CHAIRMAN: No more
discussion on this subject.

SHRI TRILOKI NATH CHATUR-
VEDI: I am not going to say anything on
this topic. I am going to say something
else. Madam, I have to draw the attention
of the House to your earlier rulings that at
least cither the Minister of Parliamentary
Affaris or the State Minister should be
present here. Somehow or the other, it has
been happening for the last few days that
neither the Minister for Parliamentary
Affairs nor the State Minister is present in
the House. This is rather very unfortunate.
And it is through the Minister of State for
Parliamentary Affairs that we normally
conduct such business.

THE DEPUTY CHAIRMAN: The
thing is.that Ministers arc here, but the
Parliamentary ~ Affairs  Minister arc
specially responsible for the
Parliamentary work. Mr. Vcnkatcswarlu
had got some business in the other House.
So, he had to leave, but I am sure, he could
have been substituted by someone else. I
will ask somebody to take the
responsibility because it is their duty to
ensure communication betweem  the
Government and the House. Mr.
Vcenkatraman, now you arc taking the
responsibility, fine. I appreciate it, but the
Member wishes that the one who is
assigned for it, should also be there.

RE. ATROCITIES COMMITTED
ON MINORITIES
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